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The question is:

“This House is of opinion that
in view of increased food pro-
duction during the current year,
zona] restrictions on the move-
ment of foodgrains be removed
forthwith.”

The motion was negatived,

—

18.29} hrs,

RESOLUTION: REORGANISATION
OF PLANNING COMMISSION
SHRI XAVIER (Tirunelveli): I

move;

“This House is of opinion that
the Planning Commission be re-
organised on the basis of the re-
commondations of the Adminis-
trative Reforms Commission.”

MR. CHAIRMAN: The hon. Mem-
ber may continue on the next occa-
sion. Now we have to take up the
half-an=hour discussion.

18.30 hrs.
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“The Members of the Board
shall be appointed by the State
Government by notification in the
Official Gazette from any one or
more of the following calegories
of persons, namely State Legisla-

ture, Parliament and other per-
sons also”.
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